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REPORT OF JOINT COMMITTEE APPOINTED BY HON’BLE NATIONAL GREEN 

TRIBUNAL PRINCIPAL BENCH, NEW DELHI (NGT) IN MATTER OF O.A NO. 219/2022, 

ORDER, DATED 25.04.2022, WITH RESPECT TO COMPLAINT FILED AGAINST THE 

ILLIGAL SAND MINING DETERIOTING THE COASTAL ECO SYSTEM. 

1.0 Preamble: 

           Hon’ble NGT, Principal Bench, New Delhi has registered a complaint based on 

letter petition by President and Secretary of Nadhi Minugarara Sangha, Dakshina Kannada, 

Mangalore, Salian Nivas, Sulthan Battery, Bolur, Mangalore in OA No:219 of 2022   dated: 

25.04.2022, regarding their grievances that illegal sand mining is being detrimental to fish 

stock and deteriorating the coastal environment/ecosystem.  

The complainants representing the fishermen community allege that “amendment was made 

in the CRZ Notification 2011 permitting removal of sand bars in the intertidal areas by traditional 

Coastal communities only by manual methods i.e., in non-mechanized dinghies or small boats using 

baskets/buckets in various Coastal States. Guidelines dated 24.02.2011, 09.06.2011 and 08.11.2011 

were issued by MoEF & CC for extraction of sand from the sand bars to enable movement of fishing 

vessel. It is stated in the letter petition that none of the criteria laid down in the above said guidelines 

is being followed and commercial sand mining activity is being carried out by building mafia by use 

of machinery in the garb of removal of sandbar in the CRZ areas. Such illegal sand mining is. It is 

detrimental to the fish stock including the fish migration and the occurrence of estuarine fishes also 

deteriorating the environment causing serious erosion of the coast depriving the beaches of the sand. 

Saline ingress and stagnation of water is creating anoxic conditions deteriorating the water quality. It 

is further stated that several companies are operating by the side of rivers and sea in the Coastal area 

and discharging polluted chemical water/drainage effluents into the river and sea causing pollution of 

river and sea water and damage to the fish seedlings. Complaints were made to the concerned 

authorities but no action has been taken”. 
 

In view of the serious allegations related to coastal ecosystem made in the letter Petition by 

the complainants, Hon’ble NGT opined that “it would be appropriate to have a factual and action 

taken report from a Joint Committee comprising of representatives of Regional Office of MoEF & 

CC, Bangalore and National Coastal Zone Management Authority, State Coastal Zone Management 

Authority, State PCB, Deputy Commissioner, Mangalore and Additional Chief Secretary, Department 

of Forest and Ecology, Government of Karnataka”. The State PCB was made the Nodal agency for 

coordination and compliance. The Joint Committee was directed to meet within four weeks and 

undertake visit to the site, interact with the stakeholders, ascertain the cause of the incident 

and suggest remedial measures. If polluters were identified, it was directed to issue them the 
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notice so that they could also file their response, if any, before the tribunal. Copy of the 

Hon’ble NGT order is enclosed as Annexure-1. 

2.0 Constitution of Committee: 

In compliance to Hon’ble NGT order, Department of Forest, Ecology and 

Environment, GOK, have constituted a committee vide Government Order No. FEE, dated: 

14.07.2022 consisting of the following members, the copy of the same is enclosed as 

Annexure-2. 

Table1: Constitution of Committee as per Hon’ble NGT Order 

Sl. No Name & Designation Details 

1 Sri Vijay Mohan Raj V.,IFS, 

Principal Secretary to Government, (Ecology and Environment), 

Forest, Ecology and Environment Department. 

Chairman 

2 The District Magistrate, Dakshina Kannada District represented by 

Sri Krishnamurthy H.K, KAS, Additional Deputy Commissioner, 

Dakshina Kannada District. 

Member 

3 Dr. Muralikrishna Chimata, Scientist ‘E’,  

Ministry of Environment, Forest & Climate Change,  

Integrated Regional Office, Bengaluru, 4th Floor, E & F –wings,  

Kendriya Sadan, 17th Main Road, 2nd Block, Koramangala,  

Bengaluru -560 034 

Member 

4 Dr. K. Balakrishna, Professor of Geology,  

Department of Civil Engineering, Manipal Institute of Technology, 

Manipal Academy of Higher Education, Manipal. 

Member 

5 Dr. Shivakumar M, Dean, College of Fisheries,  

Yekkur, Kankanady Post, Mangaluru 

Dakshina Kannada -575 002 

Member 

6 Dr. Dineshkumar Y.K, IFS,  

 The Regional Director (Environment),  

Department of Forest, Ecology and Environment,  

Mangaluru, Dakshina Kannada- 575003. 

Member 

7 Smt. Vijaya Hegde, Zonal Senior Environmental Officer,  

Karnataka State Pollution Control Board, Zonal Office-Mangaluru 

Mangaluru, D.K District-575 011 

Member 
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8 Sri Ramesh K.M, Environmental Officer,  

KSPCB, Regional Office Mangaluru-575 011 

Member Convenor 

The Joint Committee sought three months extension of time for submission of the 

factual and action taken report. Copy of the letter is enclosed as Annexure-3. Accordingly, 

Hon’ble NGT vide its Order dated: 10.10.2022 granted extension of 3 months’ time for 

submission of the joint committee report and listed the case on 24.01.2023. Copy of the 

Hon’ble NGT order is enclosed as Annexure-4. 

 

2.1: Site Visit  

The Joint Committee made a Spot inspection along with other invitees and 

complainants on 14.11.2022, with prior intimation to all the stake holders and line 

Departments. Discussions were held with the members after the spot visit. The members and 

invitees who attended the spot inspection are as below: 

Sl. No Name & Designation Details 

1 Sri Vijay Mohan Raj V.,IFS, 

Principal Secretary to Government, (Ecology and Environment), 

Forest, Ecology and Environment Department. 

Chairman 

2 The District Magistrate,  

Dakshina Kannada District represented by Sri Krishnamurthy H.K, 

KAS, Additional Deputy Commissioner, Dakshina Kannada 

District. 

Member 

3 Dr. Muralikrishna Chimata, Scientist ‘E’,  

Ministry of Environment, Forest & Climate Change,  

Integrated Regional Office, Bengaluru, 4th Floor, E & F –wings,  

Kendriya Sadan, 17th Main Road, 2nd Block, Koramangala,  

Bengaluru -560 034. 

Member 

4 Dr. K. Balakrishna, Professor of Geology,  

Department of Civil Engineering, Manipal Institute of Technology, 

Manipal Academy of Higher Education, Manipal. 

Member 

5 Dr. Shivakumar M, Dean, College of Fisheries,  

Yekkur, Kankanady Post, Mangaluru 

Dakshina Kannada -575 002 

Member 

6 Dr. Dineshkumar Y.K, IFS,  

 The Regional Director (Environment),  

Department of Forest, Ecology and Environment,  

Mangaluru, Dakshina Kannada- 575003. 

Member 
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7 Smt. Vijaya Hegde, Zonal Senior Environmental Officer,  

Karnataka State Pollution Control Board, Zonal Office-Mangaluru 

Mangaluru, D.K District-575 011 

Member 

8 Sri Ramesh K.M, Environmental Officer,  

KSPCB, Regional Office Mangaluru-575 011 

Member Convenor 

9 Sri Kiran, President, Nadhi Minugarara Sangha, Dakshina Kannada, 

Mangalore, Salian Nivas, Sulthan Battery, Bolur, Mangalore. 

Complainant 

10 Sri Naveen, Secretary, Nadhi Minugarara Sangha, Dakshina 

Kannada, Mangalore, Salian Nivas, Sulthan Battery, Bolur, 

Mangalore. 

Complainant 

11 Sri Lingaraju, Deputy Director, Mines and Geology Department, 

Mangaluru, D.K District. 

Invitee 

 

2.2: Location of the Joint Inspection: The Joint Committee visited following locations 

along with complainants and officers from line departments. 

a. Sand Bar Areas in Phalguni (Gurupura) River from Fathima Church Thannirbhavi 

Village to Nayarkudru via Sulthan Batteri, Dambel through boat 

 

            Fathima Church Boating Point 

Map1: Indicates route map of Joint Committee Visit through Boat in River Gurupura.

River Gurupura 

Sand Bar 

Sand Stockyard 
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b. Kudumbur Hole Confluence Point to the Phalguni (Gurupura) River by 

Road 

 

Map 2: Map showing location of Joint Committee visit at Kudumbur Hole Confluence Point 
to the Phalguni (Gurupura) River by Road 
 

 
c. Sand Bar Areas in Nethravathi River at Adam Kudru, Jeppinamogaru, 

Mangaluru Taluk, Dakshina Kannada District 
 

 

Map 3: Map showing location Joint Committee visit at Nethravathi River, at Adam  
             Kudru, Jeppinamogaru 
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 Observations made during inspection by Joint Committee: 

1. The Joint committee met the Complainants, interacted with them and accompanied 

them on a boat to visit the areas in question in Phalguni (Gurupura) river i.e. sand 

bars and probable points of pollution.  

2. As can be seen from the map-1 above, Committee started Gurupura river survey from 

Fathima church, Thanneerbhavi village, travelled via boat towards upstream of the 

river, went up to Nayar Kuduru and checked if there were ongoing sand bar removal 

activities in the river. At the time of inspection, no sand bar removal was observe 

3. The Joint Committee found river to be quite wide and the possibility of sand bars 

emerging due to river action was likely.  

4. With respect to sand bars, the Joint Committee during inspection learnt that there was 

traditional artisanal fishing carried out in the above-mentioned areas. The 

complainant mentioned that nearly 1000 families are dependent on these river 

stretches for traditional livelihood and urged the committee not to consider sand bar 

removal from river mouth to Maravoor dam which is built across the river Phalguni 

upstream side. 

5. With respect to the ingress of industrial/sewage effluents, the complainants took the 

Committee members to the point where Kudumburu rivulet (hole in Kannada) joins 

the Phalguni (Gurupura) River (Point can be seen in Map2) and alleged about 

discharging of industrial effluents/drainage effluents into river. However, at the point 

of inspection, no direct discharge of effluents was noticed. The committee directed 

KSPCB to submit the details of industries that are likely to pollute along with the 

measures taken to mitigate pollution. 

6. Adam Kudru at Jeppinamogaru village in Nethravathi river as alleged by 

complainants was also visited and observed that there was no sand bar removal at the 

time of inspection. 

7. During interaction with Deputy Director, Department of Mines and Geology, 

Mangaluru, it was learnt that there is prescribed policy and procedure followed for 

sand bar removal in CRZ areas. He informed that Sand bars in Dakshina Kannada 

District are identified based on Bathymetric Survey carried out by esteemed technical 

institute like National Institute of Technology Karnataka (NITK), Surathkal every 

year. There is a 7 Member Committee headed by Deputy Commissioner to look into 

each and every application seeking temporary permits for sand bar removal. This 7 

membered committee, based on scientific studies (Bathymetric studies) and as per 
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MOEF Guidelines for Sand bar identification vide Office Memorandum No.11-

83/2005-IA-III (Vol. III) Dated: 24.02.2011, 09.6.2011 and 08.11.2011, permits sand 

bar removal specifically by non-mechanised boats through manual methods only.  

8. The Joint Committee interacted with the officers’ present and it was learnt that due 

diligence was exercised by District Committee while permitting sand bars. Not all 

sand bars were permitted for removal. Local objections from traditional fishermen, 

and ecological sensitivities were also considered. In such instances, sand bar removal 

was not permitted.  

9. As informed by Deputy Director, Department of Mines and Geology there is also a 

task force to engage in surveillance of illegal sand bar removal, storage and 

transportation based on the public complaints and a system of levying penalty for the 

violators/those involved in illegal sand bar removal/storage and transportation in the 

district. 
 

10. Committee also asked for historical data on patterns of fish catch in the region from 

the Department of Fisheries to know if there was any reduction in fish catch in the 

area over the years. However, there were no such records available with the 

Department to make comparison.  

 
4.0 After the site inspection, a meeting was conducted with all the members of the 

Committee and during the meeting the Chairman directed all the concerned 

Departments to submit the details pertaining to them to the Nodal Officer i.e KSPCB 

and further directed the KSPCB to compile the data given by the members to form a 

report. Accordingly, the details from individual Department are furnished which are 

summarised as below: 
 

4.1 Details furnished by Department of Mines and Geology, Mangaluru: 

a. Sand Bars Identification: Minimum of 1m of water depth is necessary for the 

movement of the fishing boats. Wherever the depth of water level is less than 1m, 

it indicates sand bar formations which have to be removed so as to enable easy 

movements of fishing boats. These sand bars are identified based on Bathymetric 

Survey carried out by NITK, Surathkal every year. In such places sand bars 

mapping is done. Latest copy of Bathymetric Survey conducted by NITK 

Surathkal (2022) is enclosed as Annexure-5. 
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b. Sand bar Allocation: Once the Bathymetric study report is available; the 

Department will invite the applications for temporary permits for sand bar 

removal through Paper Notification. The received applications are then scrutinized 

and placed before 7 Membered Committee headed by Deputy Commissioner to 

look into each and every application seeking temporary permits for sand bar 

removal. This committee, based on scientific studies (Bathymetric studies) and 

MOEF Guidelines for Sand bar identification vide Office Memorandum No.11-

83/2005-IA-III (Vol. III) Dated: 24.02.2011, 09.6.2011 and 08.11.2011, gives 

approval for issue of permits for sand bar removal specifically by non-mechanised 

boats through manual methods. Copy of Guidelines dated 24.02.2011, 09.06.2011 

and 08.11.2011 issued by MoEF & CC for extraction of sand from the sand bars is 

enclosed as Annexure 6. 

c. Based on the proceedings of the 7 membered Committee, the eligible applicants 

are issued with temporary permits for sand removal with conditions by Dept. Of 

Mines and Geology. The applications which do not fulfil the criteria as per MOEF 

Guidelines are rejected. 

d. Number of Sand bars identified in River Phalguni and River Nethravathi for 

past 3 years are tabulated below: 

Sl No. Year Number of Sand bars Identified Total Tonnage 
(MT) River Phalguni River Nethravathi 

1 2019-2020 09 13 11,53,222.86 
2 2020-2021 04 08 10,03150.8 
3 2021-2022 05 09 9,99,105.6 

 Total 17 30 32,10,926.76 
 

e. Number of Temporary Permits issued in DK District for last 3 years is as 
below: 
Sl No. Year Number of 

Applications 
Received 
Permits  

Number of 
Temporary 
Permits Issued 

Number of 
Applications 
Rejected 

1 2019-2020 105 105 0 

2 2020-2021 318 106 212 

3 2021-2022 282 148 82 
(52 applications 

pending for issue) 
 Total 705 359 294* 
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*As can be seen from the above table, 294 applications are rejected since they were not 
meeting with the MoEF guidelines. 

f. Constitution of Task Force for to control illegal sand bar 

removal/transportations and storage: 

To control the illegal sand bar removal in the CRZ area, District administration 

has constituted a 24/7 Task force consisting of members from Revenue, Police, 

Forest, Fisheries Department, CRZ, Zilla Panchayath, Department of Mines and 

Geology, order dated:19.08.2022 and enclosed as Annexure-8.  The Task force is 

engaged in surveillance of illegal sand bar removal, storage and transportation and 

works based on the public complaints. 

g. Details of CRZ Violation with respect to Sand bar Removal: 

There is also a system of levying penalty for the violators/those involved in illegal 

sand bar removal/storage and transportation in the district. Department of Mines 

and Geology has been booking cases and penalizing the violators. For the year 

2021-22, the Department has collected a penalty of 31,95,960/- for 92 cases of 

illegal sand bar removal and Rs.14,13,600/- for 50 cases of illegal sand 

transportation. Apart from these, the Department has booked 5 cases of private 

complaints at the concerned Taluk JMFC courts.  

Further, there are 4 Nos. of check post across the District to check the illegal 

transportation. 

4.2 : Karnataka State Pollution Control Board, Mangaluru: 

With respect to the ingress of industrial effluents, the KSPCB has already 

investigated and identified the point sources of pollution that is joining the river and 

submitted a detailed report to Hon’ble NGT in OA No. 307/2022 which was 

registered based on the News item published in “The Hindu” dated 26.04.2022 

titled, “Flow of industrial effluents into Phalguni results in fish kill”.  

As per the report, contributing factors for pollution of the river in question are due 

to gaps observed in the UGD network leading to flow of sewage in drains and poor 

waste management in the adjacent KIADB industrial area at Baikampady and also 

joining of untreated/partially industrial effluents from some small and medium 

category industries which are listed in the said report. Copy of the conclusive part of 

the report is enclosed for the kind perusal of the Hon’ble NGT in Annexure-9. 

Hon’ble NGT has heard the matter 21.11.2022 and has passed an order which states 

as below: 
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“There is immediate need for remedial action for protection of environment. The joint 

Committee already constituted, with addition of nominee of NCSCM and NIO, Goa, may 

prepare an action plan in light of its report and above observations within one month. It 

will be at liberty to co-opt any other Expert/Institution and interact with the stakeholders. 

The action plan may include immediate stopping of sources of pollution and fixing 

accountability of the industries, Mangalore Municipal Corporation and KIADB for past 

violations. The action plan may be executed within one month thereafter”. Copy of the 

Order enclosed as Annexure-10. The Joint Committee is in the process of meeting for 

preparation of action plan as directed by the Hon’ble Tribunal. 
 

4. 3: Details submitted by Dean, College of Fisheries: 

Dean, College of Fisheries being one member of the joint committee, after interaction 

with fishermen community and the members of the Joint committee expressed that 

there is an urgent need for continuous study in the said area to initiate livelihood 

improvement activities while educating the primary stakeholders. He informed that 

removal of sand affects water quality, disturbs benthos, breeding grounds, feeding 

grounds and affects the settlement of mussels and Oysters. However, there is 

possibility for rejuvenating the benthos/breeding grounds of the river so as to help 

improving the fish population in the region. Keeping these things in mind, he has 

proposed a service project titled “Fisherman community development in the river 

mouths of Netravathi and Gurupura rivers” which aims at development of scientific 

evidences and other scientific management strategies to build confidence among the 

stakeholders and increased faith on competent authorities. The copy of the proposal is 

enclosed as Annexure-11. 

 

5.0 CONCLUSIONS AND RECOMMENDATIONS: 

 There is prescribed policy and procedure followed for sand bar removal in CRZ 

areas of Dakshina Kannada District. Sand bars are identified based on 

Bathymetric Survey carried out by esteemed technical institute like National 

Institute of Technology Karnataka (NITK), Surathkal every year and there is also 

a 7 Membered Committee headed by Deputy Commissioner to look into the 

applications seeking temporary permits for sand bar removal. This 7 membered 

committee, based on Bathymetric studies and MOEF Guidelines permits sand bar 

removal specifically by non-mechanised boats through manual methods only.  
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 Committee observed that due diligence was exercised by District Committee 

while permitting sand bars. Not all sand bars were permitted for removal. Local 

objections from traditional fishermen, ecological considerations were also 

considered. In such instances, sand bar removal was not permitted.  

 A detailed assessment of sand bars specific to this region may be done by any 

accredited agency. The study shall also focus on the impact of removal of sand 

bars on traditional fishing on a small stretch of the river on pilot basis. The 

findings of pilot study may be placed before the Hon’ble NGT within 6 months, 

i.e before Monsoon 2023. 

 TORS in pilot study shall include 

a.  Establishment/ emerging of sand bards 

b. Rates of replenishment 

c. Water quality during period of studies as per CPCB standards 

d. Impact on fish life 

 Committee also felt the need for sand bar replenishment studies if not conducted 

so far recommended to be conducted by engaging institutes like NITK/MIT to 

take up the replenishment studies. This pilot study can also be further extended to 

other west flowing rivers of the State. The time period for study to be carried out 

and cost estimate can be obtained from the institutes to whom studies are 

entrusted. The cost for the study can be met by District Administration through 

District Mineral Funds (DMF) of Department of Mines and Geology. 

 Committee also looked into details of pattern of fish catch in the region. It was 

felt that a quick assessment with historical data of fish /marine catch including 

bivalves can be assessed in the estuarine ecosystem by College of Fisheries, 

Mangalore. The study can also suggest various means and methods to increase 

fish catch in that area- Time is 6 months. Study shall be funded either by District 

administration or by the KCZMA. In this regard, Dean, College of Fisheries has 

submitted a proposal which goes as part of this report. 

 With respect to the ingress of industrial/sewage effluents in to Phalguni/Gurupura 

river, there is already an ongoing complaint in OA No. 307/2022 before Hon’ble 

NGT(PB) and the Joint Committee has submitted its report. Based on the 

recommendations of the Joint Committee Hon’ble Tribunal has Hon’ble NGT has 

passed its order for preparation of action plan for entry of sewage/industrial 
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